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and availab ilit y or b' lO d t;"ok.' o n Jnuia's 
culture at ch capct· pric~s and fur free 
distribution LO the forc ig1 1 tutll ists ? 

Til E l'vii N I STER OF EDL IC:\TION 
AND SOCIAL WELFARE AN D MI Nl S-
TER OF DEPAH.TM EN I' OF CU L I" UR E 
(SHIKSHA AU_R SA M AJ KA.LYAN 
MA N TRI AUR SANSI<RlTl V IBHAG 
Mi\NTRI) (l'iiiR I S IDD I J. \IUI I.\ 
SHANKAR R AY) : (a) No , S ir. 

(b) Tl1 c q uestio n doe~ not arise , 

(c) Buoks or, Ind ia's <.: ullul\: arc 
publi shed aho hy many Governlllcnlal 
agencies such .1s lhe three Na t iona l 
Akademics. Vir . , The Saugect Natak 
Akade111i , The Sah itya Akadcmi and t he 
Lalit Kala Akadcmi ; The Na t io u ;d Book 
Trust, The A rchaeo lo gical Survey o f India, 
The Nation al M useum, T he Indian Cou n c il 
for Cultur:~.l R ela tions an d the Publi ca-
tion s Divisio n of the 1v! i11 istry uf Juforllla-
Li on & llroadca:,tj ng. These are, however, 
meant for s tudent s or !1isto ry an d Ctilture 
and general readers . Most or these arc 
subsidi zed :~nd the ir rri ce is kept low. 
Thes e are, hown•cr, nol lllc;tu t Jor free 
sdistribution to the to uri sts . 

Working of !ht· N :tl il>na!bc d Banks 

701. SIIRt R. S. l'i\ ND EY: Will the 
MlNlSTER OF FINANCE (ViTTi\ 
MANTRl) be pleased to stale: 

(a) wh ethe r t iu' ll"ll iii Cllt !Ja\'e r ecentl y 
made a re v iew uf the working of the 
nationali sed b~nks :lllci, i f so, the detai ls 
thereof ; 

(b) whether it is pro posed to make 
mo re imrroven'cnts into the p resent 
workin g or tho ~c banks ; :u .d 

(c) if so , the dct;-~ i] -; or the prorosa l 
in this regard and when the s:1 me w ill be 
i mplcmc n ted '? 

THE i\·ii N ISTER OF FI NANC E 
(VITTA .MANTRl) ( SHRI YESHWANT-
Ri\0 CHAVA ) : ( ;~ )to (c) The working 

o f the na ti o n a lised bn nks is ke pt und er 
colltinual re vie w. ln particular, their 
rcrformance in the nmt ter or bra nch 
expansion, dcros it mobil isa t ion and 
adv~ n c es to the h ith ar to neglected sectors 
i~ watched every 1110n th . Important poli cy 
l!Ues li ons re lating to the working of th e 
nationa l ised ba nks arc re, ie11cd p\!rio di-
cal!y a l the mee t ings o f the ch ief executives 
of the public sec to r l'anks. Recen tl y, at 
a meed n g whi c h the Finance l\1lnis tc r 
t uo k of the chief execut iv e s or the pub li c 
sector bank s in the l a ~ t week of April, 
1 ~7 1. cxlcu s ive di sc ussions took place in 
regard to recruitment and training of 
personnel, improvemcut in custo mer 
serv ice as a lso the creatio n of adeq uate 
employment oppo rtunities , extensio n of 
cre<iit to se lf-employed persons and 
adeQua te c redi t planning for ea ch bank, 
the urge .cy o f s tepp ing up deposits and 
keeping dow n the borrow in gs f rom the 
Rese rve Bank, and adequate scrutiny of 
lar ge loan accounts- Im plem enta tion of 
policy decis ions is be in g e nsured by the 
Boa rd of Directors of each bunk . 

Forhitld ii ig of Harij:tn s from tlr:m iug 
D r i nki11g Water from C ommon \ \'el ls 

by Caste Hi nllus iu :\lallarashtr.t 

702. S llRl GA D A DllA R SAHA 
Will the MlNISTER OF EDUCATfON 
AND SOCI A L W ELFARE (SlllKSHi\ AUR 
SAMi\J K A LY AN MANTRl) b~ pleased 
to slate : 

(a) \l·hc th cr th e attcut iou of Gove rn-
nle nt h as been drawn to the rcrort publish-
ed in t he Pa t riot da ted tltc 15t h Apri l , In! 
abo ut t ltc Cnn>i >tCJi( 1'01 \Hddi11g of 
I I ari.j:~ns frorn drawi11g drink ing wat..:r from 
the col!lmon wells by c;, ;t c !linctus in 
Manowadi v illage P a tan Taluka, Satara 
Di strict Maharashtra ; 

(b) if so, the rc ac liou or Go1 er n111cll t 
t l1ereon ; a11d 

( c) l hc action c; o vernmcnt prorose lo 
tak e to ;trrc'it Sll( h ki nd or ad ivi ties '! 

TilE DE I' UTY i\l!NlSTI:IZ 10: THE 
Ml N1STRY OF EDUCAT IO AND 
SOC l i\L WElF.-\RE (SHlKSHA AUR 
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SAMAJ KALYAN M \NTRALAYA MEN 
irp .M A N T R l) (SHRI K. S. RAMA- 
SWAMY) (a) Yes, Sir.

(b) 1 hts complaint vv is inc|mied into 
by the Government 01 M iharashtra. On 
enquiry it was found that there was no 
truth m it No action was theicfoie 
consideiod necessaiv

(c) If the castc Hindus are found 
guilty ol any such offences they arc 
punished under the piovisions of the 
Untouchability (Otlences) Act, 1955

I oreign Capital Investment in IimIm

703. SHRI G V  KRISHNAN Will 
the Minister of 11NANCE (V 11T\ 
MAN1R1) be i>leascd to rt»tc

(a) the names of the uidustiies and 
factories in which cipital his been invest
ed during the list three >enis by the 
loiciyn companies together with the actuil 
amount ol the capital invested in each of 
them separately ,

(b) the icspectivc amounts ol the 
ipital investment of e-ich of these

lompamcs and the extent of the amounts 
in terms of foreign exchange transfctrcd to 
theu icspective countries annually and the 
tortns and the conditions for spending the 
iest of amount in India , and

(c) whether Government keep an eye 
on the foreign capital to ensure that it is 
i o t misused in the country >

THE MIN1SILK O t I INANCE 
(VITTA MANTRI) (SHRI YLSHWANT- 
RAO ClIAVAN) (a) und (b). Actual 
investment during the last 3 years would 
partly be against approvals given during 
his period and partly against earlier appio- 
vnls, The requisite in foi mat ion is being 
collected and will be placed on the Table 
of the House.

(c) Yes, Sir. Our approach to foreign 
investment is on selective basis Foreign 
investment is allowed only where it has 
some significant con Hi but ion to make by 
way of sophisticated technical know-how,

which can help to substitute imports or 
build up exports. It is also permitted in 
those fields where the requuements of 
imroits o f  capital goods etc. aire very 
large and there would have been difficult 
ties iu financing them from our own 
foicign exchange resouices.

Recovery of Loans from Farmers 
by Nationalised Banks

704 SlIRI G. Y KRISHNAN : Will the 
Minister ol FINANCE (VITTA 
MANTRI) be pleased to stale

(a) whether several Nationalised 
Banks in the State* have issued notices to 
the farmers regarding the recovery of 
loans ,

(c) if so, whethei the faimers have 
pleaded that they had been unable to use 
pump sets secured undei the bank loans 
loi want oi rower connections; and

(c) if so, the reaction of Government 
regarding such cases ?

THE MINISTER OF FINANCE 
(MTTA MANTRI) (SHRI YLSHWANT- 
RAO CHAVAN) (a) Yes Sir. Notices 
have been issued by the nationalised banks 
only in such cases where the loans have 
become overdue or loan instalments have 
not been paid by the borrowers on due 
dales.

(b) No Sit. Before sanctioning loans 
to the farmers for purchase of purap-sets, 
the nationalised banks generally take the 
piecaution of assuring that the rower 
supply would be available. However, m 
cases where the pump-set cannot be used 
on account o f non •energisation, the banks 
provide facility of gianting extension of 
time for the payment o f arrears o f re- 
shedtile the loans m deserving cases.

(c) Question does not art**.




